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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD 'BENCH

AT HYDERABAD

ORIGINAL APPLICATION §0.451/97

DATE OF BRDER_ 30-9-97

Between :=-
N.U.Rajan .
| .;; Applicant
And

1 The Diractor General,

' Bureau of Police Research & Deuelopment.
m/e H oMe Affaira,. Govt, of India,
8lock911, 3rd & 4th Floor,

CGo Cnmplax, Lodhi Rd,
New Delhi~110 003,

2. The Joint Director,
m/o Home Affairs,
Govt. of India,
Block No,.lI, 3rd & 4th Fioor, CGO Complex.
Lodhi Road, New Delhi-1100G3.

3. The Govt, Examiner for Questioned the
Documenta, Government of Ipdia, CFI Campus,
Ramanthapur, -Hyderabad=13.

4, The Directorate Gensral of Employment
& Training (M/o Labour),
2A/3, Asaf Ali Road, Kundan nansinn.
Now Delh1-110 002.

s+« Regpondenta

‘e

Counsel fof the Applicant

SV o=

THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR .: MEMBER (J)

(Order per Hon'ble Shri R.Rengersjan, Member (A)
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Shri V.Venksteshuera Rao

* Co%naal for ths Respondents @ Shri V.Rajeshuar Fan, cGse
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‘for that post as he did not possess qualifications on direct

g;\

(Qrder ﬁsr Hon'ble Shri R.Rangaréjan. Member (A) ).

Heard Sri V.Uenkateshuar Rao, counssl for the applicant

and 5ri V.Rajeshwar Raso, standing counsel for the respondants,

26 The aﬁp}icant vwas injitially apﬁdinte& as a Corporal Photo=-
qrapher in the Air Force. Leter he vas promoted es Sergeant
Photographef in the year November, 1983, He was-lateridischarged
from Air Force. The applicant ua; aglectad.aa Agst.FPhotographer
inltha office of Respondent No.3 on 30-9-89 end he was appointed

as a Photographer inthe office of.ﬂéspondent'ﬂo.a on 2-1-95. A
post of Asat.Centrai Intelligence 0fPicer Gr.l (Docum@nt Photo~
grapher) bacams vacant on 31=1=96, $en10r to the applicant' who
had fulfilled all the conditions as provided for in thé_racruitment
rﬁlas_deciined his promotgoa to that‘pogt. -Hanca an oéan notifi-

'

cation was issued for filling up tho;poat of Asst.Central Intel-

i

ligence Officer Br,i a@s the applicant hag ﬂdi-fulfilled the requisit

conditions as provided for promotion;tu that post. Thé recruitment
rules alao prnvida diract racruitmant in ¢ass nobody is available

for promotion. An advertisemsnt No.glg? uaa issued for filling

o~

up the post of Asst.Centreal 1ntalllgence Officer CGr.l (Annaxure
A=VII page-23 to the OA) and it is sfhtad that nbout.eiéhty candi-

datas had submitted their applicatioﬁh. Appliuant cuuld not apply

recruitmsnt basis. l\Thxa 0A ia filed f’or seting a side tha Adodrti-ge-

ooet: Mo.9/97 invititg applications Por the post of Aaat.Central
Intelligence Officer Gr.I (Documents Photographer) and‘for a
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adhoc basis.

jl\./ 5\,/"“ . DY Pt |
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consequential diresction to the respondents to promote him on
reguxéﬁ basis or on adhoc basis with immediate effect or in the
altsrnativé te be filled in by deputétion till the applicant becomeg

eligible as per the recruitment rules with all consequential benefit

. . if
3. The main contention of the applicant is that/the post of

Asst.Central Intelligence Officer Gr.l (Documantgzphotugrabher)

is f;lled by direct recruitment, the appLicant uill?ggha any chance
for promotionsIn that view some relaxstion should be made -i# hfg
meda in the recruitment rules or his promotion has to be made on

he
adhoc besgis and hasto be regularised after/bscomes eligible in the

) ]
normal course.

4, The applicant submits that he has submitted a representation
earlier on 27-1-96 in this connection, But that repressntation vas
not diaboaéd of;but the lqérnad counsal for the raspohd;nté submit s
that his reprasentation refeired to above had already been replied
by létte; dt,.26=3=97 and hencse th; applicant cannot have any grousgs.
in thi; connection., The applicant was clearly informed by the
reply that.hiébast %Lsarvica in thgvarmx cannot pe counted in-this

organisation and hance has is not eligible for consideration to the

post of Asst.Central Intslligence 0fficer Gr.I.@‘v) P‘a'vwvgﬁc\ﬂ"

Se The learned counsel for the applicant submits that it is
asgential on the part of the respondents before resorting to direct
recruitment to consider the feasibility of relaxing the recruitment

rules or to consider the applicant himself i?ifor promotion on

6. = When we enquired foom the learnad counsel for the raespondents

<
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Pﬂ,g4nb counsael for the respondents submits that ths Banch mhy-issua orders

® - 4 =
whether a dirsction can be given to the respondants to consider

the npplicant 8 appeal for relaxation of the service ciigibility and

uﬂmcL xhnzayﬁter to consider his case for adhoc promotion the learned
NiquhW“V

as it deems fit as ths direct recruitment proceeduré is hi:eédg'

. b ) ‘ \ . ’ . ' . . I
stayed. In visw of thanoﬂe discussion, the follouwing diraction
is givan';- e e

The applicant should submit within ?nftnight

from the date of receipt of a copy of this order’
@ detailed represantation for relaxationof servica

- eligibility condition as prouided in tha eﬂﬁ?ﬁ%ﬁﬂtﬂt
rulas to the compdtént authority. If such a rapre-
aantation is received, the competent authnrity
shauld disposs it of and till sueh disposal of tha
represantation,“interim order dt}17-4;95'3%%? be
in force, 1

7. Original Applicstion is dispoaed of accordingly. No

order as to costs.

///ff;f%gls.:nf’EEEZE;;;;;;;,/ (®. nnmcaaaanu)
; Member (3J) - Member (A)

ad’)
?%9’///,

‘Oated:_30th September, 1997,
Dictated in Open Court.
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Copy to:

1. The Dirsctor General, Bureau of Police Resszarch & Development,
M/0 Home AfPairs, Govt.,of India, Block.II, 3rd and 4th Floor,

CG0 Complex, Lodhi Reoad, New Delhi, |
Af@airs, Govt. of Indie, | .

2i The Joint Director, M/0 Home _
Plock 11, 3rd and 4th Floor, ZGO Complex, Ladhi Road, New Delhi.

3., The Govt. Examiner for Questioned the Décuments,
Rovt, of India, CFI Campus, Ramanthapur, Hyderabad.
|

atg General of Employment & Training,
3, Asaf Ali Road, Kundan Manzion,

4, The Director
M/0 Eabnur, 24/

Nzw Delhi, : |
5. One2 copy to Mr.Y,Vsnkateswara Rao,Advocate,CAT,Hyderabad.

6. COne copy to Mr.V.Rajeswara Reo,Addl.CGSC,CAT,Hyderabad.
7« Cne copy to D.R(A},CAT,Hyderabad.

8. One duplicete copy. '
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TYRZD .BY ' CHECKED BY ,
© COMPARED 3y - APPROUED BY
IN THE NTRAL ADMINISTRATIVE TRIBUNAL
HYDERABYD

THE HOM'OLE SHRI RLRANGHRAJAN : M(A)

AND
THE HON'BLE SHRI B,5.JA1 PRRAMEISHWAR

: m (3) o

Dated: ?O,}?/?D‘ l .

ORDER/JUDGMENT

M3 /RA/CA GO,

in 5 !

0.4 ,:‘\JS.:-A[ 5*,/39 i

1
Admitted und Intarim Directions
Issde ‘ ’
Disposed of with Directions
Dismissced | |
Dismissad as Wwithdrawn |
Dismisded for Default
Ordered/Re jected
No order ad\ to costs;
YLKR 11 Court
]
¥ & o MHﬂE‘
‘1 I weretey siwar
Centraf Admiris@®™ve Tribunal '
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27 0CT 1997 s |
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